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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH

Original Application No. 69/2022

Parul Bawa Applicant

Versus

State of Haryana Respondent

REPLY BY WAY OF AFFIDAVIT OF VIKRAM, IAS, DISTRICT

MAGISTRATE, FARIDABAD IN COMPLIANCE OF ORDER DATED

08.08.2022

1, Vikram Singh, IAS, District Magistrate, Faridabad, do hereby solemnly
affirm and state as under: -

1. That the deponent is presently posted as District Magistrate,

Faridabad and is fully authorized to swear and depose the facts of the

present case before this Hon'ble Court.

2. That it is pertinent to mention that the deponent assumed the charge

of District Magistrate, Faridabad on 27.08.2022.

3. That this Hon'ble Tribunal on 08.08.2022 was pleased to passthe

following Order, the relevant extract of which is reproduced below:

In view of the facts and circumstance of the case, we also consider
personal appearance of the District Magistrate, Faridabad, Divisional Forest
Officer, Faridabad and concerned Senior Officer from the office of Director,
Town Planner, Faridabad on the next date of hearing to be essential for
producing the relevant documents/evidence concerning the matter and
assisting this Tribunal in just and proper adjudication of the questions
involved in the case. . sssssasasan******. n view of the precautionary principle, it is directed that no

further developmental activity shall take place in the land in question and
no tree standing over the same shall be cut and no further third party rights
shall be created in favour of any person on the basis of the license in

question till further order to the contrary. The District Magistrate,
Faridabad and Commissioner of Police, Faridabad are directed to take
requisite steps for ensuring compliance in this regard."

4. That it is submitted thatin furtherance of aforementioned Order of

the Hon'ble Tribunal,on. 16.08.2022, the then District Magistrate

visited the site in question along with District Town Planner-
ATTESTED AS IEMIFIED

Faridabad, District Forest Officer- Faridabad and the Sub Divisional

Magistrate (Badkhal) with Chowki Incharge, Green Field EgleriveMagistrate
Faridabad



Faridabad and no activity regarding the development works was

observed.

5. Detailed reports were sought from District Town Planner, Faridabad

(Planning) and Deputy Conservator of Forest with respect to the

observations made in the aforementioned Order dated 08.08.2022 by

this Hon' ble Tribunal. That vide Memo No. 5432 dated 22.08.2022 &

Memo No. 605 dated 22.08.2022 respectively (Copy enclosed as

Annexure R/1 and R/2), DTP (Planning) and DFO reported as follow:

i. On 16.08.2022, a joint visit has been conducted with the then

Deputy Commissioner (Faridabad), District Forest Officer

(Faridabad) and the Sub Divisional Magistrate, Badkhal along

with Chowki Incharge, Green Field Colony, Faridabad and no

activity regarding work has been observed.

ii. The impugned land mentioned in the subjected complaint is

bearing khasra no. 70-M/s SVC Venture & Lahari Builders. It is

informed that out of the total impugned land, license bearing

no. 50 of 2022 dated 22.04.2022 was granted on land bearing

khasra no. 70// 8/2 (3-12), 9/1 (1-13), 12/2 (1-13), 13 (8-0), 14

(8 0), 17/2 (7-10), 18 (8-0), 19/1 (1-13), measuring 5.00625

acres in Village Sarai Khawaja to M/s SVC & Lahari. As per the

joint inspection conducted, the entire area including the

licensed land has been bounded by approx 6 ft. high boundary

wall and partly with sheet fencing. The license granted land

has been demarcated with burji and toe wall as per the

approved area and Layout Plan. The sewer network has been

laid partly in the license granted land (approx 418 Rmt.

Stretch). The road network has been demarcated, however, no

earth filling and WBM (Water Bound Macadam) has been done.

ATTESTED AS IDENTIFIE
No construction has been raised on any of the license granted

demarcated site. No development activity has been observedinExecutivel strate

the area beyond the lícense granted land except a site office Faridabad



measuring approx 165.85 Sqm. has been raised. The site

photographs depicting the said status on the layout plan of

license granted colony and the satellite imagery of impugned

land with key location of respective photographs are enclosed

herewith(copy enclosed as Annexure R/3).

iii. The area under consideration in OA No. 69/2022 is recorded as

GairMumkinPahar in revenue estate of Sarai khawaja and closed

under Section 4 & 5 PLPA where felling of trees require prior

permission of DFO.

The land under consideration in O.A. No. 407 of 2017,

the Hon'ble NGT vide their Order dated 05.03.2019 has

declared the land under consideration as a deemed forest.

However, this order of the Hon'ble NG has been challenged in

the Hon'ble Supreme Court in Civil Appeal No. 4977/2019 in the

matter of M/s Ajay Enterprise Private Limits vs. Lt. Col(retd.)

Sarvodaman Oberoi and others.

It is further submitted that Hon'ble Supreme Court in the

said matter vide its Order dated 08.04.2022 directed as under

"List these matters after the pronouncement of
judgment in SLP NO. 10294 of 2013 and connected cases in

the following week. "

The judgment in the connected relevant case has been

pronounced by the Hon'ble Supreme Court and now the matter

of M/s Ajay Enterprise Pvt. Ltd. will be heard and decided.

Furthermore, as per the report submitted by Dy. Conservator

of Forest, at present there is no approved definition of deemed

forest.

iv. Regarding the creation of third party rights, it is informed that

the information regarding the same was sought from Tehsildar,

Badkhal and the project proponent/licensee vide thisGTICEASDENTIFE

W
ExecutiveMagistrate

received vide Tehsildar memo no. 103 Dated 16.08.2022, ther auidabad

memo no. 5280-84 dated 09.08.2022. As per the information



impugned land is under the ownership of project proponent i.e.

M/s SVC &Lahari and no further registration of any sale deed

has been executed in the said land. As per the report submitted

by the project proponent vide letter received on 18.08.2022,

no third party rights have been informed to be created by said

licensee in the earlier license granted project area (Copy

enclosed as Annexure R/4).

The needful instructions have been given to the project

proponent to not carry out any further development works and

to not create any third party rights in the project vide this

office Endst. No. 5284 Dated 09.08.2022. The site is being got

regularly inspected and as per site report, no development

activity has been reported (Copy enclosed as Annexure R/5).

For alleged felling of trees, Forest Offence Report(FOR) No.V1.

0452/100 dated 13.01.2022 has been registered and case has

been filed beforeSpecial Environment Court, Faridabad and FIR

No. 24/2020 has been registered. With respect to the FOR No.

0452/100, it is reported by Dy. Conservator Forest, Faridabad

vide Memo No. 807 dated 12.09.2022 that total no. of trees

found cut on the spot are as follow:

a. 448 -Undersize Miscellaneous Species

b. 01-Safeda

C. 43- Miscellaneous Species.

As prescribed in report total value and compensation

amount of these trees are Rs. 1,85,438/-.

It is intimated by SHO, PS- Surajkund, Faridabad vide

letter dated 07.09.2022 against FIR No.24/2020, case No.

42/2021 is pending in the Hon'ble SPL Environment Court,
ATTESTED AS JDENTIFIED

Faridabad and is listed on 03.10.2022 for supplying copy of

challan as well as consideration on charge. Executive Magistrate
Faridabad



Copies of the said reports dated 12.09.2022 & dated

07.09.2022 enclosed as Annexure R/6 & Annexure R/7.

6. That the deponent also visited the impugned land personally on

05.09.2022 with DTP(Planning), Deputy Conservator of Forest, SDM

(Badkhal) and other revenue officials and found the status of the

impugned site is same as observed the previous District Magistrate in

the preceding paras.

7. That it is humbly submitted that on joint inspection of the site in

question, it was found that no developmental activities have been

carried out. No new trees have been cut from the site. Vide Memo No.

LFA-I1/2022/932-35 dated 24.08.2022, instructions have been issued

to the concerned official/persons to ensure that no development work

shall be taken up at the impugned site, no standing trees shall be cut

and no third party rights be created in the project on the basis of

licence in question. In addition to above instructions, the

Commissioner of Police has also been requested to direct the Chowki

Incharge to make regular inspections at the site in question. Copies of

the said letters dated 24.08.2022 and dated 06.09.2022 are annexed

herewith as ANNEXURE-R/8 & ANNEXURE-R/9 respectively.

Place: Faridabad DEPONEAT
(Vikram Singh, IAS)

District Magistrate,
Faridabad

Dated: 13.09.2022

VERIFICATION

Verified that the contents of my aforesaid affidavit are true
and correct to my knowledge based on the official record. No part

thereof it is false and nothing material has been kept concealed
therefrom.

Place: Faridabad
Dated: 13.09.2022ATTESTED

AS IDENTIFIEL District Magistrate,

DEPONENT
(Vikram Singh, lAS)

Faridabad
Executive

Magistrate.
Faridabad



R-1

219/t2 eTDistrict Town Planner, Faridabad (Planning)
331DEPARTMENT OF TOWN AND COUNTRY PLANNING

HSVP Office Complex, Sector-12, Faridabad, Tel No. 0129-2986341
E-mail: dtp6.faridabad.tcp@gmail.com

To,

1. Director, Town & Country Planning,
Haryana, Chandigarh.

2. Deputy Commissioner,
Faridabad.

Memo No. 5432, Dated: o22os|2n
Sub: OA No. 69 of 2022 titled as Parul Bawa Vs State of Haryana &

Others pending before Hon'ble National Green Tribunal, New
Delhi.

Sh. Anil Grover, Sr. Addl. Advocate General, Haryana office memo
dated 09.08.2022.

Ref:

With reference to subjected matter, it is submitted that the subjected
application had been listed on 08.08.2022 in the Hon'ble Tribunal and orders
dated 08.08.2022 has been passed. Now, as per the proceedings of hearing
dated 08.08.2022, some questions/observations raised by Hon'ble Tribunal has
been conveyed vide Sr. AAG, Haryana memo under reference. The point wise
comments as per record are as under:-

The matter relates to Directorate.
ii. The matter relates to Directorate.

The site has been got jointly inspected with Deputy Commissioner,
Faridabad, District Forest Officer, Faridabad and the Sub Divisional
Magistrate, Badkhal along with Chowki Incharge, Green Field Colony,
Faridabad on dated 16.08.2022 and no activity regarding the

ii.

development works has been observed. The needful instructions have
been given to the project proponent to not carry out any further
development works and to not create any third party rights in the
project vide this office Endst. No. 5284 Dated 09.08.2022.
Matter relates to the Forest Department.
It is submitted that the impugned land mentioned in the subjected
complaint is bearing khasra no. 70-M/s SVC Venture & Lahari
Builders. It is informed that out of the total impugned land, licensc
bearing no. 50 of 2022 dated 22.04.2022 was granted on land bearing
khasra no. 70// 8/2 (3-12), 9/1 (1-13), 12/2 (1-13), 13 (8-0), 14 (8-
0), 17/2 (7-10), 18 (8-0), 19/1 (1-13), measuring 5.00625 acres in
Village Sarai Khawaja to M/s SVC & Lahari. As per the joint
inspection report, the entire area including the licensed land has been
bounded by approx 6 ft. high boundary wall and partly with sheet
fencing. The license granted land has been demarcated with burji and

iv.
v.

P Forwardng etlers AgUSt 2022

ATTESTEQ AS IDENTIFIED

Executive Magistrate
Faridabad

6



toe wall as per the approved area and Layout Plan. The sewer network

has been laid partly in the license granted land (approx 418 Rmt.

Stretch). The road network has been demarcated, however, no eartu

iling and WBM (Water Bound Macadam) has been done. No

construction has been raised on any of the license granted
demarcated site. No development activity has been observed in tc

area beyond the license granted land except a site office measuring

approx 165.85 Sqm. has been raised. The site photographs depicting
the said status on the layout plan of license granted colony and the

satellite imagery of impugned land with key location of respective
photographs are enclosed herewith.
As per the information provided by the project proponent-M/s SVC &

Lahari vide letter received on 18.08.2022, the necessary registration

from HRERA as per provision of HRERA Act has not been received as
yet.

The matter regarding implication of Civil Appeal no. 4977 of 2019 on
the impugned land relates to Forest Department.
As mentioned in the letter under reference, the Hon'ble Tribunal had

been got convinced during the hearing only.

vii.

vii.

Further, it is submitted that the following directions are
informed to be issued by Hon'ble Tribunal:

1. District Town Planner, Faridabad to submit a report as to whether any

third party right have been created by the project proponents in favour of
any person on the basis of license in question.

2. Directions have been given for not carrying out further development

activity and no standing trees shall be cut and further no any third party
rights shall be created. The District Magistrate Faridabad and
Commissioner of Police are directed to take requisite steps for ensuring

compliance in this regard.

The report/comments of this office, regarding the above is as

under:

a. Regarding the creation of third party rights, it is informed that the
information regarding the same "had been sought from Deputy
Commissioner, Faridabad and the project proponent/licensee vide this
office memo no. 5280-84 dated 09.08.2022. As per the information
received vide Tehsildar memo no. 1103 Dated 16.08.2022, the impugned
land is under the ownership of project proponent i.e. M/s SVC & Lahari
and no further registration of any sale deed has been executed in the said
land. As per the report submitted by the project proponent vide letter
received on 18.08.2022, no third party rights have been informed to be
created by said licensee in the earlier license granted project area (Copy
enclosed).

ATTESTEDAS IDENTIFIED

DTP Forwarding letters Aug eo22

ExecileMagistrate
Faridabad



b. The needful instructions have been given to the project proponent to t
carry out any further development works and to not create any thira

party rights in the project vide this office Endst. No. 5284 Dated

09.08.2022. The site is being got regularly inspected and as per site
report, no development activity has been reported and the same shall

also be ensured till the final adjudication of the matter. Regarding the

matter of felling of trees, the matter relates to Forest Department.

The above report along with enclosure mentioned above is sent

herewith.

This is for your information and necessary actionplease.

DA/As above

District Town Planner,

Faridabad.

Endst. No. Dated:

A copy is forwarded to the following for information and necessary action,

please.
1. Senior Town Planner, Faridabad.
2. District Forest Officer, Faridabad.

District Town Planner,
Faridabad.

Endst. No. Dated:

A copy is forwarded to Sh. Anil Grover, Sr. Addl. Advocate General, Haryana

for information and necessary action, please.

District Town Planner,
Faridabad.

ATTESTED AS IDENTIFIED

Executtve lagistrate
Faridabad

DTP forwarding letters August 2022
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2291 Fo9Pp

24-3-2 CTMJLPAddl08/7

0129-2286760

3Bi60S5 faHias -8-2oR

5TETATG

Sub: - Submission of latest status report in OA No. 69/2022 and 234/2022 ofHon'ble NGT.

-10uilocto ENI 3THOYO io 69/2022 FTI 3TITyfta faÀ r "2. Having
regards to the seriousness of the allegations, it appears necessary to ascertain
the factual position in the matter through a joint committee of Prineipal Chief
Conservator of Forests ( HOFF), State ofHaryana and he district Magistrate,
Faridahud. The District Magistrate Faridabad will be Noda agency Jor
coordination and compliance. The Joint committee may meet within 4 weck and
wrdertake site visit and look into the grievance of the applicant. Factual and
action taken report may be furnished within 3 months by email at judicial-ngt@
gov.in preferably in the form ofsearchable PDF/OCR support PDF and not in
the form of image PDC". G¢A TM T YITT À Ty aBtTa 7A BHi
107-09 fi5 17.2.2022 TRT ti NTy 25HEI AT f T4T I

yociotio 5TqraTa a ¥T i GS BtA RT M/s S.V.C. Ventures and

4T ERI 39 AMy Rue U7 7HT 61 frir 25.4.2022 EIRT

l er 47 ttogaOto.go 1900 zHRIT eATRT 4 T 5 T ET 8I 3ra

ATTESTERAS IDENTIFIED

PTo
Exocutive Magistrate

Faridabad



2

3/1 a UTGTAT T7 HUTT HHTI, TGTATE ERI i 16.8.2022

EIRIV 1Hd À VHO3TO3ITRO o 0452/100 tir 10.12020 T H

1Iio Faarzo tto io 4977 3T5 2019 M/s Ajay Enterprises Pvt. Ltd Vs

Lt. Col. (Retd) Sarvadaman Singh Oberoi and others T 4TT aa
Ieemed forest a approved uferT 3t 8IJeemed forest

ATTESTER AS IDENTIFIED

34. RETC5,

7RTTAT

Exediivë Magistrate.
Faridabad



Executive Magistrate
Faridabad



ATTESTED AS IDENTIFIED

Executive Magistrate
Faridabad



TE

Executive Magistrate
Faridabad



ATTESTED AS IDENTIFIED

Executive Magisträte
Faridabad



*

ATTESTED AS IDENTIFIED

Executive Magistrate
Faridabad



ATTESTEP AS IDENTIFIED

ExecutiveMagistrate
Faridahad
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o-0. A.No. 69 e 222 JiGA2d os Poru Bouwo VS SJode

e Hovya

T -
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(3-12)}, (1-13)-12,(1-13)=13
(8-0), Jy (8-y17, (7-1o)-o ,

(13

TEHSILDAR
BADKHAL

oy

ATTESTED
AS IDENTIFIED

ExecateMagistrate
Faridabad
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ATTESTEDAS IDENTIFIED

Execue"Magistrate
Faridabad

8



District Town Planner, (Planning)
DEPARTMENT OF TOoWN A

HSVP Office Complcx, Scctor-12, Faidabad, Tel No. 0129-2986341

/LFA
C-ANNING

E-mail: dip6.faridabad.icp@gmail.com

MOST URGENT
cOURT MATTERTo,

Deputy Commissioner,
Faridabad. 12--z?
Memo No., 5280, ated: o9/a|2na

Sub: O.A. No. 69 of 2022 titled as Parul Bawa Vs State of Haryana.

Ref Orders dated 08.08.2022 passed by Hon'ble National Grecn Tribunal, New
Delhi.

With reference to the subject cited above, it is informed that vide the ordersunder reference, passed by Hon'ble NGT in thc subjccted OA dircctions have beengiven to Submit a report as to whether any thirty party right have been created by theproject proponents in favour of any person on the basis of license in question. In thisTegard, 1t is submitted that as per record of this office, the license no. 50 of 2022 hadbeen granted over an arca measuring 5.00625 acres bearing khasra no. 70//8/2 rnin(3-12), 9/1 (1-13), 12/2 (1-13), 13 (8-0), 14 (8-0), 17/2 (7-10), 18 (8-0), 19/1 (1-13) inrevenue estate of village Sarai Khawaja, Sector-43, Faridabad to M/s SVC & Lahari fordeveloping Affordable Residential Plotted Colony under DDJAY Policy-2016. It isTequested that directions may be given to the concerned revenue officer/Tehsildar,Badkhal to venify the record regarding the same and send a report regarding creaionof third party nght, if any, in the said license granted colony. The next date ot hearingis 14.09.2022.

This is for your information and necessary action.

District Town Planner,
Faridabad.

Endst. No. Dated:
A copy is forwarded to the following for information and further necessaryaction, please.

1. Director, Town & Country Planning, Haryana, Chandigarh.
2. District Forest Officer, Faridabad.

District Town Planner,
Faridabad.
Dated:Endst. No.

A copy is forwarded to the Tehsildar, Badkhal with request to send the abovementioned report at the earliest, so that the due reply may be submitted in theHon 'ble Court.

District Town Planner,
Faridabad.

Endst. No. Dated:
A copy is forwarded to M/s SVC & Lahari with the direction to submitdocumentary proof regarding creation of third party right, if any, in the abovementioned colony and also with the direction to not create any third party rights andno development works be carried out till the linal judgment in the subjected matter

ATTESTED AS IDENTIFIED
District Town Planner,
Faridabad.

o1P Forwardire kliers Jayicz2

ExecuMagistrate
Faridabad
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R-6

0129-2286760

fila9/R2

Submission of latest status report in OA No. 69/2022 and 234/2022 ofHon'ble NGT.
ay bT T HT 605 f-T 22.08.2022

Sub:-

377 HTH ÀJso3ito3ITNO 0 0452/100 f&irs 10.1.2020

Sr.No Species Class No. of Price(ln.Rs.)}+Compensation Total
Tress Price

1
448 213 95424

V 28 425 11900
IV 933 26124

2263 2263
IA 3995 15980
lIB 6624 13248
IB 1 13275 13275

8
IIA 7224 7224

185438

37HRerT
5NTETT

ATTESTER AS IDENTIFIED

ExecutiveViagistrate.
Faridabad



R-1

fGT-iaraTg

ZoTO 24 t5 10.01.2020 U/s 4,5 P.LP. ACT 1900 & 188, 120-8 IPC Act 2020

eTOTROgs teraEI

ATAIA it,

steTT GPS 28 27' 40 24" N 77 17 40.5"E TAT t, Adza ag f

TTGTET 5 zaRT HITFRT FAT FYY PLPA 1900 t eTRT 4 3c7T FR

ATTESTEDAS IDENTIFIED

ExecutiveMagistrate
Faridabacd

O10



fa s 44 aiè d 448 T I Rais 15.01.2020 zart Trtr ATK

dat 70 18/18 Tatt 70 20 HTT UGT 3T7 57GIrde zt at
Tyoe arEFT T 1980 a 2015- 2016 det 6 a fdain 16.01.2020 1o

TENazfFE DTrh avqae mitarag a aft 0 4496 e 21.09.1979

arI T i 15.03.2020 AIT 0 HR 38 W 3725 aA

AHN TT 3HT FTIETE gFE DGL 121 FIRST FLOOR, DLF, THE GALLERIA

MAYUR VIHAR, PHASE-1, NEW DELHI-110091 FiGT ath a hrs3

TT NaraTE HT MEMORANDUM OF UNDERSTANDING DATE

27.08.2011 13 dT a DEVELOPMENT AGREEMENT DATE 28.10.2011

HT HRIYIRTA Mr. SHRI CH SHRI NIWASH RAO S/O SH C

VENKATESHWAR RAO R/O H.N. 102 SV SHELTORS MLA COLONY ROAD

NO 12 BANJARA HILLS HAYDRABAD Mr. SH LAXMAN RAO S/O S SHRI

DHAR RAO R/O HOUSE NO 509-F FACE-3 ROAD NO 86 JUBLI HILLS

HTRTÝTATT Mr. SHRI CH SHRI NIWASH RAO S/O SHC VENKATESHWAR

RAO R/O H.N. 102 SV SHELTORS MLA COLONY ROAD NO 12 BANJARA

HILLS HAYDRABAD Mr. SH LAXMAN RAO S/O S SHRI DHAR RAO R/O

HOUSE NO 509-F FACE-3 ROAD NO 86 JUBLI HILLS HAYDRABAD

i 04.09.2020 t nfer7 aTaer fT T J AT FUT Mr. SHRI

CH SHRI NIWASH RAO S/O SH C VENKATESHWAR RAO R/O H.N. 102

SV SHELTORS MLA cOLONY ROAD NO 12 BANJARA HILLS HAYDRABAD

Mr. SH LAXMAN RAO S/O S SHRI DHAR RAO R/O HOUSE NO 509-F

FACE-3 ROAD NO 86 JUBLI HILLS HAYDRABAD à THTAdT fAs RUT

T der fà IHs az ATAT T ArAiT 27.01.2021 a RIUTYTA Mr.

ATTESTED AS IDENTIFIED

ExeclitiveMagistrate

Faridabad



SHRI C H SHRI NIWASH RAO S/O SH C VENKATESHWAR RAO R/O H.N.

102 SV SHELTORS MLA COLONY ROAD NO 12 BANJARA HILLS

HAYDRABAD Mr. SH LAXMAN RAO S/OS SHRI DHAR RAO R/O HOUSE
NO 509-F FACE-3 ROAD NO 86 JUBLI HILLS HAYDRABAD ETTGT T

iGTATT Mr. SHRI C H SHRI NIWASH RAO S/O SH C VENKATESHWAR
RAO RIO H.N. 102 SV SHELTORS MLA cOLONY ROAD NO 12 BANJARA
HILLS HAYDRABAD Mr. SH LAXMAN RAO S/O S SHRI DHAR RAO R/O

HOUSE NO 509-F FACE-3 ROAD NO 86 JUBLI HILLS HAYDRABAD

ATR AT * zriT uTT fais 15.02.2021 eT

RAJ
KUND

ATTESTER AS IDENTIFIED

Exocutive Magistrate
Faridabad9
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TTRTCT T ZAT T r uRT 173 (8) Cr.p.e tar aHTTa g
AITT ais 13.09.2021 a eT gBT Iaioft or ute

1.atAtitTzEa, JMIC 7AteraTe st faery qafazr sraToTET
faarreta I

2. c TaTE = 25
3. Tot= Tot aEt ciOIT I
4. 3T2T6 3TaTt asti
5. 31TOTTt FTT 03.10.2022

FIR

A9MJ. Seem O/al PevsiJm Are
PL Enyievnmet aur F6oa (o

fag erk ceed)
raeres 395277,
eTaT s, 7iETaTEI
fatas 07.09.2022

ATTESTED AS IDENTIFIED

Exed Magistrate

Faridabad



72e Cotsf o . Seem Valeh, restoli

etrer Giveson mot oast asiohtoh

AOh. Harnf ele

Cose /2021
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Coig, s ACe 2imn srder

Certified
tofbe

rue topPy

Authorisédby
Sec. 76 ofhE

rieICE At

ATTESTiDAS
IDENTIFIED

Executive Magistrate
Faridabad



Sh M hort

Sh.9ibhor Khatana, APP.
Accused Laxman Rao Surbhi and Srinivas P Chithapatla represented by Sh.
S.S. RaoAdvocate.
Accused Bhura, Firoz, Irfan, Farukh and Yunus represented by Sh. Imran Khan,
Advodate.

AcOed Mohinder Kochar represented by Sh. Sandecp Sharma,Advocate
Accused Mohd. Haneef, Daud, Harun and Rafeek on bail with Sh.Imran Khan,

Advocae

Tese

Three separate applications for exemption from personal appearance of accused

han Rao Suibhi Srinivas Rao Chithapatla, Mohinder Kochar, Bhura, Firoz, Irfan, Farukh

Yunus filed Heard. In view of the grounds mentioned in the application exemption from

pekonal appearanof accused Laxman Rao Surbhi, Srinivas Rao Chithapatla, Mohinder

Kodhar, Bhura, Fitbs lrfan, Farukh and Yunus is allowed, only for today.

ATgunents not advanced. Adjournment sought by ld. defence counsel: Heard.

owed. Now.to come up on 30.05.2022 for suppiying copies of challan to accused Laxman

Rao Surbhi, Srinivas Rao Chithapatla, MohinderKaucharBíra and consideration on charge.

Presiding Officer, Spl. Env. Court

Faridabad. UID:HR03887
23.02.2022

Pren ShVibhor Khatana, APP.

used Laxman Rao Surbhi and Srinivas Rão Chithapatla represented by Sh.
ao, Advocate.

Aceuse Firoz, Irfan, Farukh and Yunus represented by Sh. Imran Kha,

ACCusedMohinder Kochar tepresented by Sh. Sandeep Sharma, Advocate.

AcsedMohd. Haneef, Daud, Harun and Rafeek on bail with Sh.Imran Khan,
Adyocate.
Accused Bhura absent.

Argumentsnot adyanced. Adjournment sought by ld: deferice counsel. Copy suplliy free of caost

A used Sri Niwasand Surbhi. An application under Section 245 Cr.P.C. for discharging of the

acused Sri Ni and Surbhi filed. Adjourmment sought by ld. ADA on behalf of the
complainant. Heard Allowed. Now to come upor3:00.2022 for filing reply to the application

well asargumgnt and consideration on he application.

called several times since morning but none has appeared on behalf of
4ccusedEhura lisaready 12:00 pm. Further wait is not justified. Hence, bail of accused Bhura

i cancelled andba bonds forfeited to the State. Now, wafrant of arrest against accused Umesh,

Eura be issuedforthe date fixed. Notice to their sureticbe also issued for the date fixed.

Str
Seema)

Presiding Officer, Spl. Env. Court
Faric ad. UID:HR0387
30.05.2022
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State Vs. Hanif etc.

Present: Sh.Vibhor Khatana, APP.
AcCused Laxman Rao Surbhi and Srinivas Rao Chithapatla represented by Sh.
Amit Sharma, proxy counsel for Sh. S.S. Rao, Advocate.
Agcused Bhura represented by Sh. Imran Khan, Advocate.
AcSused Mohd. Haneef, Daud, Harun, Rafeck, Firoz, Irfan, Farukh and Yunus on
bailvith Sh.Imran Khan, Advocate.

peparate applications for exemption from personal appearance of accused
Laxman Rao Surbhi Srinivas Rao Chithapatla and Bhura filed as they are suffering from fever.

Heard. In view ofhe grounds mentioned in the application exemption from personal appearance

of accusedLaxmar Rao Surbhi, Srinivas Rao Chithapatla and Bhura is allowed, only for today.

Copies of challan have been supplied to the accused Mohd. Haneef, Daud, Harun,

Rafeek, Firoz fa Farukh and Yunus free of cost. Now to come up on 28.10.2021, the date

already for presene of accused Mohinder Kauchar, for supplying copies of challan to accused

Laxman RaoSurbhi, Srinivas Rao Chithapatla, Mohinder Kauchar & Bhura and consideration on

charge.

Cema)
Presidng Officer, Spl. Env. Court
Faridabad. UID:HR0387
22.09.2021

Presen S Vibhor Khatana, APP.
ACCused Laxman Rao Surbhi and Srinivas Rao Chithapatla represented by Sh.
SS Rao,Advocate.
Aceused Bhura represented by Sh. Imran Khan, Advocate.
Accused Mohinder Kochar represented by Sh. Sandeep Sharma, Advocate.
Atcused.Mohd. Haneef. Daud, Harun, Rafeek, Firoz, Irfan, Farukh and Yunus on
balwith Sh.Imran Khan, Advocate.

Three separate applications for exemption trom personal appearance of accused

LaxRao Si, Srinivas Rao Chithapatla, Mohinder Kochar and Bhura filed. Heard. in

of the grounds mentioned in the application exemption from personal appearance of

sd axmarRão Surbhi. Srinivas Rao Chithapatla, Mohinder Kochar and Bhura is allowed.

for foday.

Arguments not advanced. Adjournment sought by ld. defence counsel. Heard.
Allowed. Now to come up on 23.02.2022 for supplying copies of challan to accused Laxman
Reo Surbhi, Srinivas Rao Chithapatla, Mohinder Kauchar &PKura and consideration on charge.

(Seema)
Presiding Officer, Spl. Env. Court
Faridabad. UID:HR0387
28.10.2021 Gertified

tope
Truc

Cop.
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Present: None.

As per orders of Hon'ble Punjab & Haryana Court bearing nos.

80/RG/Spl/Misc dt. 17.04.21 and by the orders of District & Session

Judge, Faridabad bearing nos. 8813-8855/covid-19 dt.16.04.21 are

hereby extended upto 31.5.2021 only urgent matters are to be heard

anidabrupt spreading of corona cases in the city.

And by the orders of District & Session Judge, Faridabad

beating Endst No. 9290-9326/covid-19 dt. 27.04.2021 hearing of all

urgent matters w.e.f. 28.04.2021 shall be conducted through virtual

mode only i.e. by Whatsapp video call or any other online permitted

modes/video conferencing till further orders.

Moreover keeping in view the extend the restrictions imposed

yide order No.DMC-SPO/5215 dated 02.05.2021and vide order

no.DMC-SPO-2020/5761 dated 23.05.2021 for another one week i.e

from 24.05.2021 to 31.05.2021 in the state of Haryana to be extended

as Mahamari Alert-Surakshit Haryana' the case is adjourned to

O .. for the purpose already fixed. Previous order be now

Compiled for the date fixed. The parties and their counsels be

intimated accordingly.

Sd
(Seema)

Presiding Officer, Spl. Env. Court
Faridabad. UID:HRO387

dS 2021
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State Vs. Firoz & Ors.
o 24 dated 10.01.2020
of PLP Act & 188 and 120-B of IPCKund, Faridabad

Sh. Jagminder Singh, Ld. PP for the State.Accused Firoz, Irfan, Farukh and Yunus in custodyrepresented by Imran Khan, Adv.

Above-named accused produced before me in custody being
agistrate. Check list 41(1) (b) (ii) of Cr.P.C filed. Judicial remand
ays sought. Heard: Offence being bailable, accused is admitted to

ect to his furnishing bail bonds in the sum of Rs. 20,000/- each

Surety in the like amount. Requisite bail bonds and surety bonds

Tnished. Now to come upon 18.01.2020 for awaiting challan. Till

aceused Firoz, Irfan, Farukh and Yunus be kept in judicial custody

eproduced before the court on the date fixed.

Dateot(Order: 11.01.2020
D (Meenakshi Yadav)

D/Judicial Magistrate -Ist Class
Faridabad

UID No. HR0342
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Execttiy Magistrate
Faridabad Quthorisbv Sec. 75 18

29



R No 24 dated 10.01.2020

nder Section 4/5 of PLP Act & 188 and 120-B of IPC
P. S.Sug Kund, Faridabad.

State vs. Daud and others

Presen Sh. Jagminder Singh, Ld. PP for the State.
Accused iMohd. Haneef, Daud, Harun and Rafeek in person
with Sh. Mohd. Shahid, Advocate.

Accused Mohd. Haneef, Daud, Harun and Rafeek

prodt before me in custody being Duty Magistrate. Judicial

remandfor 14 days sought. Check 1list under Section 41 (1) (b)

(11 Ce P. C. have been filed. Arguments heard. Keeping in view

theendre facts and circumstances it is amply clear that trial of

the case will take a long time and no useful purpose will be

served by keeping ie accused in custody. Therefore, accused

Mohd Hanect, Daud, Harun and Raseck are hereby admitted to bail

subjet to their furnishing bail bonds and surety bonds in the

sum dt Rs. 40,000/- each with one surety in the like amount.

Requsite bail bonds and surety bonds furnished, accepted and

attested Accused Mohd. Haneef, Daud, Harun and Rafeek be released

inn ts case, if they ire not required in any other case. Now to
comeupon 18.01.20:0 for awaiting challan. Fi be sent back to

the concerned court.

(Meeiiakshi Yadav)
D/Judicial Magistrate 1st Class,

Daterof Order: 12.01.2020

Anj
Faridabad

ATTESTER AS IDENTIFIED
UID No. HR0342

ExecutivéMagistrate
Faridabad

Certifiedbe TrueCop
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ER No 24 dated 10.01.2020

Undet Section 4/5 of PLP Act & 188 and 120-B of PC

P. SSraj Kund, Faridabad.

State vs. Firoz and others

PreseaE Sh. Jagminder Singh, Ld. PP for the State.

Sh. Imran Khan, counsel for accused Firoz, Irfan, Farukh and

Yunus.

File taken up on an application for furnishing the bail-bonds on

beharat accused Firoz, Irfan, Farukh and Yunus. Heard. In pursuance of

order dated 11.01.2020, requisite bonds furnished and accepted, surety

bon atested in the court whereas personal bonds are to be attested by the

Jailanorities. Release order of accused Firoz, Irfan, Farukh and Yunus be

issued immediatly with the direction to appear before the court on

18.01-2020 the date already fixed. File be sent back to the doncernedcourt.

DateotOrder: 12.01.2020 (Meenakshi Yadav )

Anu
D/Judicial Magistrate 1 Class,

Faridabad

UID No. HRO342

ATTESTED AS
iDENTIFIED

ExecuMeMagistrate.
Faridabad

Certifiedtaffe1ruc opy

Aherisedby Se, " i
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FIRNo. 24 dated 10.01.2020

STATE OF HARYANA VS Firoz etc.

Present: Sh. Shashi Bhushan Mishra, Ld. APP for the State.
Accused Firoz, Irfan, Farukh and Yunus are on bail with
Sh. Imran khan, Advocate.

Today the case was fixed for presence of accused.

ACcused Firoz, Irfan, Farukh and Yunus appeared before me being

uty Magistrate. Their presence has been marked.

Challan not filed. Same be awaited on 27.0112020.

Date of Order: 18.01.2020
Nasiba

(Taranum Khan)

D/Judicial Magistrate - Ist Class

Faridabad/UID NO . HRO360

ATTESTED AS
IDENTIFIED
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FIR No. 24 dated 10.01.2020

STATE OF HARYANA VS Daud etc.
Present Sh. Shashi Bhushan Mishra, Ld. APP for the State.

Accused Mohd. Haneef, Daud, Harun and Rafeek are on
bail with Sh. Mohd. Shahid, Advocate.

Today the case was fixed for filing challan. Challan not

led: Same be awaited on 27.01.2020.

Date of Order: 18.01.2020
Nastba

(Tarantum Khan)

D/Judicial Magistrate Ist Class

Faridabad/UID NO. HR0360

Present: Sh. Vibhor Khatana, APP.
Accused Mohd. Haneef, Daud, Harun and Rafeek on bail with Mohd.

Sahid,Advocate.
Accused Firoz, Irfan, Farukh and Yunus on bail with Sh.Imran Khan,

Advocate.

Challan not received. It be awaited for 21.04.2020.

(Varsha Shma)
PO-cum-JMIC, SplNEnv. Court

Faridabad. UID:HR0370
27.01.2020

ATTESTERAS IDENIIFIED
Certified to/befrueCuP

Executive Magistrate
Faridabad
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State Vs. Mohd. Hanif etc.

RTesent: Shri Shashi Bhushan Mishra, APP with ASI Talim Hussain,

P.P, Green Field Colony, Faridabad.
Ccused Srinivas Rao Chithapatla and Laxman Rao Surbhi

are on police bail with Sh.S.S. Rao, and Sh. Jayant Bhatia,

Advocates.

Challan presented today. It be checked and registered. An

ication for regular bail on behalf of accused Srinivas Rao Chithapatla

Laxman Rao Surbhi moved. ASI Talim Hussain has suffered a

ement that accused Srinivas Rao Chithapatla and Laxman Rao Surbhi

ave been released on police bail as order dated 17.08.2020 of ld. ASJ,

ourt. Heard. It has been averred that accused have been released on

police bail vide order dated 17.08.2020 passed by Sh. Rajesh Garg,

arned ASJ, Faridabad. Heard. File perused. The accused has joined the

vestigation, no further investigation is pending against the accused, no

urther recovery has to be effected from the custody of accused. Thus,

Ving benefit of concession of bail the above named accused arc hereby

dnitted to bail on their furnishing Bail Bonds in the sum of Rs.50,000/-

ach with one surety in the like amount. The requisite Bonds furnished,

accepted and attested. The accused Srinivas Rao Chithapatla and Laxman

ao Surbhi released on regular bail. Now to come up on 25.05.2021, the

date already fixed, for supplying copy of challan as well as consideration

noharge.

SA
(Varshaharma)

PO-cum-JMIC, Spl. Env. Court
Faridabad.UID:HR037033

* A****** 15.02.2021

0
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Office of The Deputy Commissioner, Faridabad

Telephone no. 0129-2227936, 2226604 Email:- dcfbd@hry.nic.in

1. Commissioner of Police,

Faridabad.

2. D.F.O., Faridabad.

3. D.T.P, (Planning),

Faridabad

4. M/s SVC & Lahari,

Faridabad.

NO. LFA-I1/2022/ 932-35 Dated: 2

Complaince of order dated 08/8/2022 in OA No. 69/2022 Parul Bawa V/s

SoH & Ors,pending before Hon'ble National Green Tribunal, New Delhi.
Sub

Please refer to this office letter No. 1444-46 dated 12/9/2022 vide which

copy of order dated 08/08/2022 of Hon'ble NGT which was sent for taking immediate

necessary action.

In this connection it is again intimated that according to the above orders

dated 08/08/2022 the Hon'ble NGT has specifically directed to comply the following

points:
In view of the precautionary principle no further development activity shall

take place in the land in question and no tree standing over the same shall be cut and

no further party rights shall be created in favour of any person on the basis of the

license in question till further order to the contrary.

As such you are. requested to take requisite steps for ensuring compliance in

this regard in letter and spirit.

NK
fop Deputy Commissioner

Faridabad
ATTESTED AS IDEN TFEL

ecwagtou
Tartaar

Office-1t-2 Floor, Mini Secretariat, Sector-12, Faridabad.
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Office of The Deputy Commissioner, Faridabad
Telephone no. 0129-2227936, 2226604 Email:- dcfbd@hry.nic.in

To

Commissioner of Police,
Faridabad.

No. LFA 999 /G-11/2022/ Date. O6.09.20l
Subject: Compliance of order dated 08.08.2022 in O.A No. 69/2022 ParulBawa Vis SoH & Ors, pending befre Hon'ble National GreenTribunal New Delhi.

Kindly refer to this office letter No. LFA-I/2022/ 932-35 dated24/08/2022 on the subject cited above

In this connection it is requested to kindly direct the Chowki Incharge ofGreen Field Colony, Faridabad to have regular visits of the land in question so asto comply the directions of Hon'ble NGT. in OA No. 69/2022 Parul Bawa V/s SoH &Ors

Nfor Deputy€ommissioner,
Faridabad.ATTESTER AS IDENTIFIEDD

Executivë Magistrate
Faridabad
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